CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIFAL BENCH

0A No.2583/2001
New Delhi, this the 8th day of February, 2002

HON’BLE MR. M.P.SINGH, MEMBER (A)
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Development, (Deppt. of Education)
New Delhi. ~
..+ Respondents
{By Advocate: Shri George Paracken)

ORDER (ORAL)

The applicant has filed this OA under section
19 of the Administrative Tribunals Act, 1985 seeking
a direction to the respondents to release and pay

all the retiral benefits to him with interest at the

2. Brief facts of the case are that the
applicant, who was working as Principal in QGovt.
Boys Sr. Sec. School, BShivaji Park, Shahdra,
Delhi-110032, retired on superannuation on
31.12.2000. The grievance of the applicant is that

he has not been paid all his retiral dues at the




payment of gratuity and leave encashment have been
made to him on

had been pai

106.10.2001 only. If the said amount

. to him at the time of retirement,

[« 9

i.e., 31.12.2000, he would have earned interest by
investing this amount. Aggrieved by this he has
filed the present OA claiming the aforesaid relief.
3. The respondents in their reply have stated
that at the time of his retirement, the School,

where the applicant was working, had regquested the

Branch had informed the respondents that a complaint

erefore,

=
m
7]
Ll
M
o}
£y
fot
fal
o
o
o
o
-
7
r’-
c
o
a
o
kol
T
}..l
[
[}
[
=}
ct
o]
fou]
[« ¥
ct
i

the applicant was granted provisional pension as
admissible under the rules. According to the

respondents, the details of the dues paid to the

inal) through Chegque No.481385 dated
1 Bs.1,53,745/-

{ii) Insurance {(CGES) through Cheque No.483867
dated 31.3.2001 Rs.5128/-

ional Pension through Chegue No.A-483897
31.3.2001 Rs.23553/-

H
Q

Provisional Pension through Chcque No.A-812597
dated 10.5.2001 Rb-799&/‘

{v) Provisional Pension through Chegue No.A-813133
dated 8.6.2001 Rs. a95/—

{vi) Provisional Pension through Cheque No.A-813486
dated 28.6.2001 Rs.73862/-




&

{(3)

{vii) Provisional Pension through Cheque No.A-814869
dated 20.9.2001 Rs.79862/-

{ix) Gratuity and commutation through Cheque
No.A-815302 dated 106.10.2001 Rs.521855/-

{x) Leave Encashment through Chegue No.A-81533
dated 10.10.2001 Rs.1,33,035/-"

4, It is alsc stated by the respondents that they

have taken all actions as admissible under the rules
in the matter and settled his retirement dues as
expeditiously as possible. The respondents have not

been showing any laxity in tlhe matter at any stage.

|=te

Therefore, the applicant is not entitled for any

relief and the OA is liable to be dismissed.

5. Heard both the rival contesting parties and

perused the matters placed on record.

October, 2001 whereas the applicant had retired from
service on 31.12.2000. Exzcept these two items, all
d

in time. As per the

has not been caused due to any fault of the

applicant.




entitled for the payment

the amount of gratuity as well as
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the date it was due till

made to the applicant.

(M.P.SINGH)
MEMBER{A)




